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CENTRAL ADMINISTRATIVE TRIUNAI 
PRINCIPAL BENCH. NEW DELHIJ 

0AN03266/2002 	( 	V 
M,A.N0..2831/2002 

Wednesday, this the 18th day of December, 2002 

Honb1e Shri Justice V..SAggara1, 	Chairman 
Hon'ble Shri 	S.A.T. 	Rizvi, 	Member 	(A) 

 Madan 	3inah s/c 	Shni. 	S N3irioh 

 Bindesh,ari Prasad s/a Shri Ram Samu 	h 

3, Sh:iv Nath son 	of 	Shri 	Raghuvir- 

4. La.xman Sinoh son of Shri Bale Sinch 

S .. Pam Yc'qva son of Shri Sn Rh Pam 

( Pam Sinh s/c' Shri 	Gurucharan 

7 Pa. a. Pam son 	of 	Shri 	Dhari Paj 

 Pam Pvare son of Shri Kaloura m 

9. Naurana 	Siriah 	son 	of 	Shri. 	Urrir'ao 	Sinoi 

:1.0. Tare Chand son of Shri Ganesh 

 RaIdhari 	son 	of 	Shr]. 	Eabula]. 

 Mc'han Thaku r son of 	Shri 	Pooj an 

 Penn it 	son 	of 	Shri. 	Moti. id 

14.. Pam Bimi son of Shri Bloat 

is. Phi rtoc:' son 	of 	Shri 	Samot 

16. Ra.f i 	IJi lab Khan 	son 	of 	Shri 	Pudda.n 

() 1 working as Helner 	Khallasis under D::.i Chief 

;i anal Rnd Telecom 	Erialneer 	(Construction) 
. ... 	 : 

Rc'ute 	Relay 	iriterlc'ckifl9 	(P.PI) 	DPM .. 	of fic:t.. 

Northern Pal l.'av, 	New 	Delhi) 
,Aa:>licantS 

C 	(::'ri a 

Versus 

1.. The IJri ion 	of 	India throu9h 

the C:hai, rman 	Pal l'ay Board 

'r triLL0l 	Secretary to Go 't 	Of 	India 

Mini i strv of 	Pal lway a Rai 1 	Bha.'an 

New 	De I hi '.1. 

2. The General Mana0er, Northern Psi la 

Ba, rc'da 	House. 	New Delhi-1 

The DiviSiOnal Pal lav Mana.yer,  

Northern Pal l'ay 	Delhi Division 

Stat 	Entry Rc'ad 	New Del hl52 



41 	 The Chief P,drriiniai:rati\'e Off leer 
I1:,trL!C tiori 	Kashmi ri Gate.. 

Northern Raiia..' Deihi'-( 

The Dv. Chief S'jnrial & Telec:orn Enineer 
(Ccristruc:tiori) Route Realy iriter'lockinci 

DRMs Office. Northern Raiia'i 
Ne Delhi 

Resoonden i:s 

0 R D E R (0RL.) 

Shri Justice V..Sggari,al: 

M-2831/2002 

M2371,1/20()2 	is 	ci io'ed 	aub'9 ec1. 	to 	nat. 

e><ceptions. 	F 1. 1 in of ,i cm 1: appi ication is ermi tted, 

0 -3266 / 2002 

vi r'tue of 	the orosent acplJ(Lat;icn ., 	it 	.1.5 

pr'ved thai: the 	r'ea:)c'ndant.s 	shru id be di r-ected t:c::' 

consider the cop]. icants as ear t h e i r sari icri tv for the 

in reular or ouc: 

rv .i se 

2.. 	Some cf 	the facts a r e that the al icantr; iet'e 

eriaçied as casual labour in the Construction Or earilsation 

nore than tic decades coo. 	Iii 19S4S.5., a scheme f or 

r'ptic'n in reoular' grouP D' servIce 'Aaa formulated 

he 	aepl icari ta 'iera trade tea ted f cr Hal oar Kh a la'si 

Seerrongi'y.. they did riot'sijcceed, 

l 	these facts refer red to above had haeper I ad .1 n 

].O-99 oer'ta in i nçi to the trade test. 	If that 	cc. 

could 'pie].]. have termed the. eresant aooiiC:at.ioiI to be not 

i..i'thir' time. 

it has been c'l n 'ted that the reapon dei i ta 

i:,rOriiotsd the re rcc'ns kn,ho ere declar ad failed in the 



iJ1 

trade test. without any further trade test in .L:fanuarv. 

10(2. 	in this r'eard 	raisino a. 	niav an ce 	th 

api) 1 loan ta 	ha'.'e SiJbrfil tte.d a. Joint rerreseri t:at I cii 	dated 

:24,7,2302 renardino 	hic:h no acl:ion Is stat:ed t:o have. 

been taken 

t this s'tane i.nh'en the riohts of' the resoonden ts 

a r e, 	not likel", to be affected. t'e deerri it iJfln€;Oe.S53,('V tc: 

:;5tjO an',' 5'oiAi caIj:;e not.ir:e 

6 	Consequent 1 y 	'e 	dl ii:se 	of 	t h e 	o resen t. 

aool bat ion di rectin 	reencinderit No.. 2 to consider the 

r"epreseritati,on ,, 	 cony of which is Aririexure "-i3 and nasa 

an 	annronr late. order creferably ',ithin a:ix months from 

the 	date cf rec::eint. of a certif led coc' cf t h e" oresent 

c' r"de r 

I,'i th these directions. 0 is disDosed (Df

-,,A 6r--~ 

 

(S..A..TRizvi) 	 (V..S..Aggara1) 

Member () 	 Chairman 

/ si,jn j 1 / 


